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ALLAHABAD, THIS THE 3r d OAY cr a:CEMBER, 2004

HON'BLE MRS. MEERA CHHI88ER, MEM8ER (J)

Union of India and Or s ,

(By Advocate: Shri
••••• Appl i c <i'l tire spo n de~

.P. l'fIathur)

V E R S U 5

Smt. KalslJati (Rvi ••• Respon cent/ Appl ic a nt

(By Advocate: Shri I.M. Kushwaha)

ORO E R- - - -- ...~

This Review Application has been filed against the

order dated 21.09.2004. Order dated 21.09.2004 is a

reasoned and detailed order and the points which have been

taken by the respondents in their review application have

already been dealt wi th in paragraph-9 of the judgnent

date d 21.09.2004. No new poin t has been raised by the

Revie\J applicants/respondents nor they have been able to

show us any error app ar an t on the face of record. I had

read the whole Review Application but find that respondents

have nowhere stated that the letter dated 20.02.2003 was ever

communicated to the applicant of O. A. t therefore tit was

keep ing in view #' the relevant facts that a conscious

or der was passe d by the Tr ibuna 1. The scope of review
~~

app lic ati on is very limi tad and it ~not 3!? fiLed to
re-argue the m.a t te r , L, therefore, ,find no merit in the O.A.

the same is , therefore, rejected in circulation.

JWIember (J)

s hUkla/-


